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The 7" May 2026
No. Sit /fafde—20—03 /2024 / 4879—In exercise of the powers conferred by sub

section (1) of Section 9 of the Bihar Public Safety (Measures) Enforcement Act,

2024 (Bihar Act No. 11 of 2024), the Government of Bihar hereby makes the
following rules for enforcement of Public Safety measures in establishments in the
State-

Short title, 1. These rules may be called the Bihar Public Safety (Measures)

Commencement
and Application Enforcement Rules, 2926 and, ‘ o
(a) It shall come into force on the date of their publication in the

Official Gazette.
(b) It shall apply to such establishments as may be notified by the
Public Safety Committee from time to time.

Definitions 2. In these Rules, unless the context otherwise requires —

(a)

1

Act’ means the Bihar Public Safety (Measures)
Enforcement Act, 2024 (Bihar Act No. 11,2024);

(b) ‘Committee’ means the Public Safety Committee constituted
under section 4 of the Act;
(©) ‘Senior Superintendent of Police/ Superintendent of

Police’ means the head of the Police Administration of the

District posted as Senior Superintendent of Police/
Superintendent of Police;

(d) ‘Municipal Commissioner’ means the Executive head of the
concerned Municipal Corporation of the District;

(e) ‘Sub-Divisional Officer means the Administrative Head of a
sub division within a District;

63) ‘Deputy Superintendent of Police (Head Quarter)’ means

the police officer of the rank of Deputy Superintendent of
Police posted at the District head quarter as Deputy

Superintendent of Police (HQ);

(2) ‘Designated Officer’ means an officer authorized by the
Public Safety Committee or Senior Superintendent of
Police/ Superintendent of Police to access including real time

access or receive video footage for prevention or investigation
of an offence;

(h) ‘Inspecting Officer’ means a Police Officer (not below the

rank of Inspector) or Municipal Officer, authorized by the
Committee to inspect the establishments;
(1) ‘Prescribed period’ means a minimum of 30 days or such

longer duration as may be notified by the Government from
time to time;
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Constitution and
Composition of
Public Safety
Committee

Identification of
Establishment and
Functions of Public
Safety Committee

() ‘“Form’ means the Form appended to these rules;
(k)  ‘Association’ means:

(1) A group of owners of various shops/commercial units

situated in any commercial establishment Lease hold
owned; or
(i) A group of different shops and establishments
concentrated in a particular geographical area having
scope for large congregations at any given point of
time;
(1)  The District Magistrate shall constitute a Public Safety

Committee comprising the following members:

(a) The Municipal Commissioner - Chairperson;
(b) Sub Divisional Police Officer - Member Secretary
(Headquarters)

(c)  One technical expert having knowledge of CCTV /Security
System — Member

(Nominated by the District Magistrate)

(d) Representative of the Urban Local Body — Member

(2)  Sub Committee:

(a)  The Committee may constitute Sub Committee at the Sub
Divisional level with the approval of the District Magistrate.

(b)  Each Sub Committee shall be chaired by the Sub - Divisional
Officer and include officers from the local administration and
police.

(©) The Sub-Committee shall assist the Committee or its
representative in inspection and monitoring of compliance and
shall report the violations.

(3) The Committee and Sub - Committees shall meet at least
once every quarter and shall maintain minutes of meetings and
records of directions issued and send report to the Home Department.

(1) The Committee shall identify establishments in Form-1 under

Section 3 of the Act based on the following criteria:

(a) Average daily footfall exceeding 100 persons at any point of
time;

(b) Likelihood of congregation of people for religious,
commercial, educational, recreational or residential purposes;

(©) Proximity to vulnerable or sensitive installations or locations;

(d) Such other parameters as may be considered appropriate by

the Committee.
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Inspection of Premises

Obligation of
Establishments

Technical Specifications
for Public Safety

S.

(2) The Committee shall maintain a record in Form-2 of such
identified establishments and furnish the list to the Home Department
time to time.

(1)  The Inspecting Officer shall conduct the inspection of
establishments as per direction of the Committee or Sub Committee
and prepare the inspection report in Form-3.

(2)  The Public Safety Committee may issue directions to the
owner or manager of an establishment to comply with its directions
within thirty days from the date of receipt thereof.

(3)  The Inspecting Officer shall forward the inspection report to
the Committee or Sub Committee prescribed in Form-4 indicating
compliance and violations.

(4) In case of non-compliance with the directions of the Public
Safety Committee, a show cause notice in Form-5 shall be issued
within thirty days from the last day of the prescribed period.

(5) If no reply is received within the period specified in the
show cause or if the reply is found unsatisfactory, an order imposing
penalty may be issued in Form-6.

Every identified establishment shall:

(a) install and maintain public safety measures as specified;
(b)  ensure all equipments are functional;

(c)  secure and store video footage;

(d)  provide access including real time access to the footage as and
when requested by the Designated Authority;
(e) comply with directions issued under the Act.

(1)  The Surveillance Systems to be installed by establishments
shall conform to the following minimum specifications:

(a) Closed Circuit Television (CCTV) Cameras with minimum
1080 pixel resolution;

(b)  infrared or night-vision capability for low light environments,
Al enabled cameras wherever needed;

(c) coverage of all entry and exit points adjoining public roads,
and designated parking areas;

(d)  digital or Network — based video recording system with
tamper proof storage;

(e)  minimum video retention capacity of thirty days, extendable
by the order of the District Magistrate;
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Manner of Inspection

Manner of filing Appeal

Recovery of Penalty

Form and Record
Maintenance

10.

11.

(f) access control systems (biometric/RFID/ other means)
where applicable.

(2)  The Government may notify revised specifications from time
to time.

(1)  Inspection under Section 5 of the Act shall be conducted with

prior notice of not less than two working days.

(2)  The inspecting officer shall submit a report to the Committee
specifying compliances or deficiencies, with photographic or video
documentation wherever possible.

(3)  On receipt of the report, the Committee may issue written
instructions to the establishment to comply within a period specified
in the order not exceeding one month.

(4)  Non-compliance of instructions shall attract penalty as
provided under Section 5 (2) of the Act.

(1) An appeal under Section 6 of the Act shall be filed before the
District Magistrate having jurisdiction over the establishment, within
thirty days of receipt of the penalty order.

(2)  The appellant shall be given an opportunity of being heard
before the appeal is decided.

(3)  The District Magistrate shall dispose of the appeal by a
speaking order within sixty days from the date of its filing.

(4)  Copies of the order shall be sent to the appellant and the
Committee.

Where an establishment fails to pay penalty imposed under the Act
within the prescribed period, the same shall be recovered as an arrear
of land revenue in accordance with law.

(1)  The Public Safety Committee shall maintain the following
records:

(a) List of identified establishments under Section 3;

(b)  Inspection reports and compliance notices;

(c)  Records of penalties levied and appeals disposed;

(d)  Report of activities submitted to the Home Department.

(2)  The Government may prescribe formats for maintenance of

records and notices through executive instructions.
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Public Awareness 2. The State Government and the Committee may conduct public
awareness drives, issue guidelines and hold workshops for
compliance, promotion and sensitization of the stakeholders.

Miscellaneous  13. (1) The Government may issue such instructions, guidelines or
clarifications as it deems necessary for implementation of the Act and
the rules made thereunder.

(2)  Any matter not expressly provided for in these rules shall be
determined by the Government in a manner not inconsistent with the
provisions of the Act.

By the order of the Governor of Bihar,
K. Suhita Anupam,
Special Secretary.

Form No.1

(See Sub-rule(1) of Rule 4)
Form for identification of an Establishment under The
Bihar Public Safety (Measures) Enforcement Act, 2024 and

The Bihar Public Safety (Measures) Enforcement Rule, 2025
(1) Name of the Establishment

(2) Complete Address
Land Line Mobile No, Email ID
(3) Nearest Landmark

4) Name and address of owner/occupier/ manager/
person/persons/association running the establishment
with Mobile No.

(5) Type of establishment viz. nature of business

(6) Whether the entire building utilized by owner/group

of owners of establishment
(7) If tenancy, details of the owner, builder orassociation

(8) (i) Number of entry points to the building or premises

(ii) Number of exit points to the building or premises

9) i) Nearest Parking slots and distance from the
establishment

ii) Average number of two wheelers parked

iii) Average number of four wheelers parked

(10) | Nearest sub road or main road
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(11) | Other establishment in
and around the premises.

(12) | i) Whether any private security agency is available.
ii) If yes, the name and address of Agency.
iii) Whether the Security guards are trained

(13) | Average number of visitors to the establishment at any
point of time

(14) | Likely gathering
in and around radius of
50 yards of the establishment.

(15) | Vulnerability of the
establishment to incidents.

(16) | Threat Perception

(17) | Previous incidents in this area,if any, (with complete
details and extent of damage to property and life)

(18) | Radius up to which the surveillance is required

(19) | Nature of access control gadgets suggested

(20) | Nature of surveillance gadgets suggested

(21) | Name of the Police Station having jurisdiction over
the area

(22) | Telephone Number of Police Station/ Officer In-

Charge of the Police Station

In the light of the above, the establishment is hereby declared asan identified

establishment under this Act.

Signature:

Public Safety Committee District
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Form No. 2
(See Sub-rule 2 of Rule 4
Register of identified Establishments under the Bihar Public Safety (Measures) Enforcement
Act, 2024 and The Bihar Public Safety (Measures) Enforcement Rule, 2025

(1) Name of the Establishment

(2) Complete Address, Land Line, Mobile No., Email ID

(3) Nearest Landmark

4) Name and address of owner with Mobile No.

(5) Name and address of  owner/occupier/ manager/

person/persons/association

(6) Type of Establishment i.e. nature of business

(7) Whether the entire building utilized by Establishment owner/ group of

owners or tenant/tenants

(8) If tenancy, the details of owner, builder or association

(9) Number of entry points to the building or premises

(10) | Number of exit points from the building
or premises

(11) Type of access control installed

(12) Whether electronic devices are installed by owner of the establishment
or association or builder

(13) Type of surveillance control installed by establishment

(14) Whether the security gadgets are in working condition covering the
area / radius / parking slots as per the Act.

(15) | Nearest parking slots and distance from the establishment

(16) Total Number of visitors to the establishment on average

a) Per day
b) What is the total gathering at any given point of time

(17) Likely gathering in and around a radius of 50 yards of the
establishment.

(18) | Vulnerability of the establishment to terror attacks

(19) Threat Perception

(20) Previous incidents in this area,if any (with complete details and extent

of damage)

(21) Dates of inspection

Signature

Public Safety Committee
District
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Form No. 3

(See Sub-rule (1) of Rule 5
Inspection Report
(Tobeprepared in triplicate)

Name of Inspecting Officer:-
Date of Inspection:-

Date of last Inspection:-

(1) | Name of the Establishment

(2) | Complete Address, Land Line No., Mobile
No, Email ID

(3) | Nearest Landmark

(4) | Name and address of owner/ occupier / Manager
/person/ persons/Association present at the time

of inspection with Mobile No.

(5) Type of establishment

(6) | Type of Access gadgets (i) DFMD
(ii) HHMD
(iii) Vehicle Bottom Search

Mirror (as required)

(7) | Surveillance gadgets (CCTV) CCTV
(i) No of cameras installed.

(ii) Types of cameras
(iii) Storage capacity
(iv) PIXELS per camera

(8) | Provision for data transfer (Yes/No)

(9) | Access control (i)  Whether in  working
condition

(ii) Whether checking of is
properly carried out

(iii) Whether any casual
approach noticed in checking

(10) | Surveillance Control installed (i) Whether in working

condition.

(ii) Whether working round
the clock all days
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(ii1) Whether covering
approach areas of entry / exit
points upto50 yards
(iv) Quality of image

(v) Whether device has back up
storage capacity for 30days

(11)

Whether the maintenance of security gadgets is

satisfactory.

(12) | Any issues noticed earlier and informed to police;
improvements made thereafter.

(13) | Anything suspicious noticed and remedial actions
taken

(14) | Suggestions for improvement / remarks of
Inspecting officer

Signature of Signature of

Owner/ Occupier/ Manager/Inspecting Officer

Association of Establishment

(Having Jurisdiction over the area)

1.

2.

One copy to be sent to the Public Safety Committee and the Owner/ Occupier /

Manager / Person /Persons / Association of Establishments

One copy for office record.
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Form No. 4

(See Sub-rule (3) of Rule 5)

Forwarding letter from Inspecting Officer to the Public Safety Committee of
the District

To

The Public Safety Committee
Sub:- Submission of Inspection report under Rule 5 (3)

Sir,

Please find enclosed, the inspection report of Establishment
M/S.i. inspected on .........coceeiennnnn. that on .......cccceenen. I along with
............. inspected the establishment and found the following violations:

(1)
(2)
(3)
(4)

2. In spite of being duty bound to maintain the required safety measures,
owner/occupier/ manager / person or the persons / association has violated
Section 3 of the Act. It is requested that necessary action be taken against the
concerned establishment under the relevant provisions of the Act, as such non-

compliance is likely to endanger public safety.
Yours faithfully,

Public Safety Committee
(Having jurisdiction over the area)
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Form No. 5
(See Sub-rule (4) of Rule 5)
Format of show cause notice under the Bihar Public Safety (Measures)

Enforcement Act, 2024 and the Bihar Public Safety (Measures) Enforcement

Rules, 2025

To,
The Owner/Occupier / Manager / Person or the Persons /
Association of- ----- Establishment

Sub: Show Cause Notice under Rule 5 (4)

Sir,
Whereas, your establishment has been identified under the Bihar Public
Safety (Measures) Enforcement Act, 2024;

2. Whereas, you are duty bound to install and maintain safety and security
gadgets as required under the Act and Rules;
3. Whereas, the inspecting officer............. inspected your establishment

[0)'s PR and found the following violations;

4. In spite of being notified under the above Rules, you have violated Sec.3 of the
Act;

5. Therefore, in exercise of powers under Rule 5 (4), you are hereby directed to
show cause as to why suitable action should not be taken against you. Your

compliance report must reach this office within 15 days, failing which suitable
action will be initiated under the said Act/Rules.

Public Safety Committee
(Having jurisdiction over the area)
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Form No. 6

See Sub-rule (5) of Rule 5
Order of penalty
Order No. ..........

Subject :- Imposition of penalty under Section 5 of the Act

Whereas, a show cause notice dated ............... was issued to
(Name of establishment) for non -compliance with the provisions of
the Bihar Public Safety (Measures) Enforcement Act, 2024;

And whereas no reply was received/the reply received was

found unsatisfactory;
Now, therefore, in exercise of the powers conferred under Rule

5 (5) of the Bihar Public Safety (Measures) Enforcement Rules,
2025 the Public Safety Committee hereby imposes a penalty of

The penalty shall be deposited within 30 days from the date of
receipt of this order, failing which recovery shall be made as arrears of

land revenue.

Public Safety Committee
(Having jurisdiction over the area)

sflers, afarea Jevmed,
fAgR, ve g1 yI1Aa wd gfdd |
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